FORM B

PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) R i 2016)
FOR THE ATTENTION OF THE CREDITORS OF VIRATRA EXPORT PRIVATE LIMITED

Sl.| PARTICULARS DETAILS

No

1. | Name of corporate debtor VIRATRAEXPORT PRIVATE LIMITED

2. | Date ofincorporation of corporate debtor | 15-02-2011

3. | Authority under which corporate debtor is | ROC - Jaipur

incorporated / registered

4. | Corporate Identity No. / Limited Liability | U14107RJ2011PTC034180

Identification No. of corporate debtor

5. |Address of the registered office and[A-190, Saraswati Nagar, Basni, Jodhpur,

principal office (if any) of corporate debtor | Rajasthan- 342001

6. [Insolvency commencement date in respect | Date of Order; 26.09.2025

of corporate debtor (Order received on 08.10.2025)

7. |Date of closure of insolvency resolution | th April 2026

process

8. |Liquidation commencement date of|17th June 2026

corporate debtor

9. [Name and registraion number of the|Ajay KumarAtolia

insolvency professional acting as liquidator (IBBI/IPA-001/IP-P-01988/2020-2021/13127)

9. |Address and e-mail of the liquidator, as|889, Mahaveer Nagar First, near Durgapura

registered with the Board Railway Station, Tonk Road, Jaipur, Rajasthan-

302018

ajay@srgoyal.com

10.|Address and e-mail to be used for|109, Surya Kiran Building, 19, Kasturba Gandhi

correspondence with liquidator. Marg, New Delhi- 110001

ip.viratraexport@gmail.com

Notice is hereby given that the National Company Law Tribunal, Jaipur Bench has ordered the

commencement of Liquidation of the “VIRATRAEXPORT PRIVATE LIMITED" on 17th June, 2026 (Order

received on 18th June, 2026).

Ajay Kumar Atolia

Liquidator - Viratra Export Private Limited

Date: 19-06-2026 IBBI/IPA-001/IP-P-01988/2020-2021/13127
Place: Jaipur AFA Valid till 31.12.2026
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BRANCH PREMISES

REQUIREMENT

TWO-BID SYSTEM
(Ground Floor as per banks's requirement with required Power load, for shifting of Bank Branch at

UTI SWATANTRA'
India Invest Karo'

g ok bt

NOTICE OF INVESTOR AWARENESS PROGRAM (LAP)
U Mutus) Fund inies youf foran Investor Awaraness Program t be conductsd on
June 20, 2026 at 7.00 DAY L, JAIPUR Near Nehru Sahkar

2]

The Bril

TENDER NOTICE

amumbai Electric
Supply & Transport Undertaking
(OF THE BRIHANMUMBAI MAHANAGARPALIKA)

[BEST)

etc. The offer
be downloaded from our website www.canarabank.bank.inflenders or can be obtained from
nearby branches of canara bank.
The bank reserves the right to reject anyiall offers without assigning any reasons. ‘Further

Date: 19.06.2026 Divisional Manager

IN-L
i ncostn aducaton & mesranecs st of UTY aton s To oo bt i K
documentary requirements and procedure for change of address, phone number, bank detais, otc

Mutalfunds,
details of which can be verified on the SEBI website under "Intermediariesimarket Infrastructure
Institutons”

visit hitps:flscores.sebi.govin (SEBI SCORES portal) or lo escalate investor may visit
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P 16304 FRT, T A 1,94600 21517, () 0 e e e e S

Note: For more details, log on to
website https://mahatenders.gov.in
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- man. hp:lmves(ovs@mall hpcl.co.n Website : www hindustanpetroleum.com
NOTICE TO SHAREHOLDERS

201819 (Fina) tl FY 2025-26 (interm). The cumpany has uploaded the detais of all ncaimed

website -

shares of FY 2018~

transfer
Dividend

ce, SEBI Eas ‘made updation of KVC de

View above, shareholders are requested to verify and claim the unpaid FY 2018-19 (Final) Dividend,

(Ema\I/Adddvess/PAN/MDb\\e/Bank/SlgHalure etc)

THE TATA POWER COMPANY LIMITED
Corporate Identity No. (CIN): L28920MH1919PLC000567
gd. Office: Bombay House, 24, Homi Mody Street, Mumbai 400 001

FORM B
PUBLIC ANNOUNCEMENT

FOR THE ATTEN

ION OF THE CRE!
VIRATRA EXPORT PR

'ORS OF
ITED

complying with

requirements set out in the Rules, tra

nsfer the underlying shares to the

IEPF Authority by f

whichis briefly

ii) In case of shares held in Demat mode - by issuance of instruction to member's DP to
transferthe shares directly to [EPF Authority.

Classifieds

Namo of Place [ District | Carpet Area (.11 ey A;,,f,;;m Qp'zf\‘i?:“"‘ . Sttt ety E-tender is Re -invited for the supply of following items. PERSONAL
Jodhpur Sojati Gate | Jodhpur | Approx 1900 - 2300 sq ft
(Applicants are requested to submit Technical & Financial BIG in two Separate sealed cover Toll Free No.: 1800 266 1230 (1)81418. .
- by v o) L.Usha Kumari mother of
200001 Phane. 025 - 60708865, UTI hssc Managemen; Company o mesment NO.15728412W Rank-L/NK

Shyam T have changed my
name from Usha S Pillai to Usha
Kumari vide affidavit No.-
CF303611 dated-16/06/2026
before Bikaner Court

(DR Poral)
arosubjct o market ik Gocuments carstly. 0110065711-9
1,5 AYYAYA MAL Mother of No.
L Regional Office 15207124N Rank HAV(GNR) S
53 ASTIN ST POLLTON CONTROLBARD 1% ¢ e Rafsthan S Soton Controt sosrd 8 LIFE HINDUSTAN PETROLEUM CORPORATION LIMITED s
Jasol Phaanta, Opp. J st Sty Housng B Nl Fad S - 332001 ,ﬁ pretm) (AMaharatna Company) my name from S AYYAYA MAL
e o oot ojosthar F N 72.248008 Emall: orpsiar@gmllcom R!gls(eled mﬁce Pelroleun House, 17, Jamshedii Taa Road, Churchgate, Mumbai - 400 020 to AYYAMMAL SUBBURA) and
Tafetiy T T s o 3T T 1008858 Tel:022-22863900 Extn. 3201/3204 DOB from 01/07/1965 to

18/06/1970 vide affidavit
dated-17/06/2026 before

X 2085 ) BikanerCourt  0110085711-10
é??m e o o ‘1"‘?*7"* Py T ¥ b - . TRANSFER OF EQUITY SHARES TO INVESTOR EDUCATION & PROTECTION FUND ranerfouns MO
4 il v 29706 i, et e 1, TR 152 /981, Fras T e g v P s e 1,Divya Prakesh son of JC-
> - - — 3 - ar T Notice is given pursuant to the provisions of the Companies Act, 2013 read with the Investor 288387X Rank-SUB(DMT) Ajay
ﬁ f H“”M ‘z!ﬂ ; s o & mm: - fr = g ‘ i = e far el 201“5c(a enRu\ Protection Fund Authority (Accounting, Audit, Transfer ra‘rs:& Relfu‘ndi Rules, Kumar Singh_have changed my
il ‘ T - e ™ In compiance ith the provisions of Section 124(6) of the Companies Act, 2013, indidual name from Divya Prakesh to
%gm § s o s 2| ST, W WO, TS 7. 3. i 141§ f| IEPF Divya Prakash vide affidavit
Ay 1408, .01 e T Authority under the said Rules for not claiming the dividend(s) for 7 consecutive years, i.e., from dated-16/06/2026 before

BikanerCourt  0110065711-7

l,Aman Singh son of JC-288387X
Rank-SUB(DMT) Ajay Kumar

5 AT, T, 218 s g e i3y, uhch s cue forJEBF ntrin e mortnofSetember 2026, mmediatl,but ot ater si
=, A, . S e, 7, . e e, e, 6. T e e, s, 7. A iy e . - i 3 A ingh have changed my name
@7, R, 4 T T e & 0 , AT, 7 s st e, s (V) e e, ksl ! (Vi) than S 1, 2026 before the same is transferred to the IEPF Authority along with the fr'oﬁ‘ Am;n sin r?m An"'an
. T e e e, . o e e s I A i uneryn hares, 1l th subsanyent dvidenlc) alo amain inclaimed. Sarcholder re o Kumar Singyide atidavit
P T s A AV, e, 4, e A S 0L, | e, s, e, g . quesledto claimall he unclaimed dividends o other years in thei respecive flio(s) in additon to
s, 10, mmm e A, 0209 3 218, R | | ettt Soresad Y 2018.19( (Final) Dividend i e o dated-16/06/2026 before

Bikaner Court ~ 0110065711-8

r mmy!um,ama et ST B 11 00, T i e, e s, e mandator, et ot | morder ¢ L VALSALA AN Mother of
. e ¥ case of Demat Shares) / the Registrar and Trans'emqems{RTA) [m case ol P Physma\ Shares) mso, No.JC425534K NB/SUB Sajil KM,
o a ff & Fretm m,éﬁuwuim,min A | | i o o e w AT i Residing Poothadi, Bathery,
il R Dividendetc. !rom(hecompany Wayanad (KL)-673596,
Ll Registrar declared that my name & DOB
and Transfer A?h ts [RTA) by Sememher o 2025, the Company shall with 2 view o

wrongly mentioned VALSALA &
01/09/1964 in my son's service
record but my correct name &

TATA asunder:
(Regulation 12 of the Insolvency and Bankruptcy Board of India i) In case of shares held in physical form - by issuance of duplicate share certificate and DOB VALSALA AN &14/04/1965
TATA POWER Liquidation Process) Regulations, 2016) transfer the same to [EPF Authority. Upon such transfer,the originalshare cerlicate(s) lying vide affidavit-CF089290 date-

16/06/2026 0110065711-1
I, Terlok Singh father of

TATA CAPITAL HOUSING FINANCE LTD
Regd. Ofice: 11th Foor, Tower A, Peninsuia Business Park, Ganpatrao Kadam
TATA yarg, Lower Parel, Mumbai-400013.

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

(As per Appendix V read with rule 8(1) of the Security Interest Enforcement Rules, 2002)

Whereas, the undersigned being the Authorized Offcer of the TATA Capital Housing
Finance Limited., under the Securiization and Reconstruction of Financial Assets and
ErfrcmentofSecurl nret Al 2002 and i exerse ofpowers confrd under

[-y== HERO HOUSING FINANCE LIMITED

Regd. Offce: 09, Community Centre, Basant Lok, Vasant Vihar, New Delhi - 110057 Phone;
011 49267000, Tol Free Number: 1800 212 8800, Email: customer.care@herohfl.com
Website: www.herohousingfinance.com | CIN: U5192DL2016PLC30148 Contact
Address:A-6, Third Floor, Sector, Noida - 201301

Under Section 13 (2) jon of Financial Assets and
Enlorcementof SecurtyInerest Act, 202 ('At) ead with Rl 3 of the Securlynerest
(Enforcement) Rules, 2002 (“Rules”).

section13(1 issueda
demand notices as mentioned below calling upon the Borrowers to repay (he amount

) under

Section 13
issued detaied Demand Nolices dated below under Section 13(2) of the Act, caling upon the

partular and the pubc n general, tht he unders\gned s ok postescion o o

Demand Nonoers‘ e 60 days o n it of therspacvo Nt s oo ol hn bl

the property and any dealings with the property willbe subjectto the charge of the TATA
Capital Housing Finance Limited, for an amount referred to below along with interest
char e

In connection with the above, Notice is hereby given, once again, to the said Obigor(s) iLegal

e amounts indcated herin below against their respectve names, ogether wilh frher nterest as

Sq. t. Bounded by - North ~ Pubiic Way, South ~ House of Mohan Lal Dhakar, East ~ House of Rajendra Dhakr, West
— House of Mohan Lal Dhakar Patta no. 40 of Mr. Shiv Raj Dhakar Sio Kesar Lal Dhakar, Village Roopa, Gram Panchayat-

Bounded by - North - Pubiic|

Tel: 491 22 66656262 Exmail com Website RELEVANT PARTICULARS 0 EPF No.15498168A Dfr Sahab Singh,
d d d Name of corporate debtor VIRATRA EXPORT PRIVATE LIMITED Authority. It may also be noted that as per the present ules, th shares transferred to i thority, Residing Babain, Near Sr Sec
NOTICE T0 SHAREHOLDERS Date of incorporation of corporate | 15.02.2011 including all benefits accruing on such shares, if any, can be claimed back from the IEPF Authority School, Babain(145),
SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER REQUESTS OF HWSICAL SHARES deblor ;‘h hold i ' fod 10 nole the aforesald d submit e daim & Kurukshetra(Haryana)-136156,
transfer deed: 2018 | |5 [Aurty inder v coporae[ROC - Japir ke oraald provisions and Submit o cllm kr have changed my name from
‘whose requests were rejected, retumed, or remamed unprocessed due to deﬁcvencves‘ deblor d / registered Corporation Ltd., m i pam LB.S Marg, Vikhroli (W), Mumbai - 400083, Tel. No.+91 Tarlok Singh to Terlok Singh
have been provided a special re lodgement window ill February 4, 2027, to re-lodge the 4. |Corporate Identity No /Limited |U14107RJ2011PTC034180 mogﬂmm E-mail. investor! he\gdesk@m mpms.mufg.com, immediately, but not later than vide affidavit
ransferrequests. Liabity Idenification No. of September 11,2026 = INRJB3790795780069Y date-
Transfers would be approved, if all the requisite documents are in place. The transfer corporate deblor X . For Hindustan Petroleum Corporation Limited 10/06/2026 Bikaner Court
under this window will b credited only in dematerialsed form and il carry a one year | {5 [Address of the registered office. [A-190, Saraswati Nagar, Basn, Jodhpu, Place ; Mumbai esh Kumar Singh 01100857113
lockin perad from the date of (rans{er registration. Members can contact the and principal office (ifany) of  (Rejasthan- 342001 Date : 1910612026 ! Company Secretary _
toan ssu UFG corporate debtor Firoa [@ o [ 1Ashish son of JC-288387X Rank-
Um\\ed(RTA) forassistancein this ,Bgm 6. |Insolvency commencement date | Date of Order: 26.09.2025 s hingustanpetiaum com SUB(DMT) Ajay Kumar Singh
in respect of corporate debtor__|(Order received on 08.10.2025) my name from
Window for | From February 5, 2026 to February 4, 2027 7| Date of closure of insolvency |6 April 2026 Ashish to Ashish Kumar Singh
re-lodgement resolution process — dated-16/06/2026
st for S o i o g el | | [P [ omon commeramars [ 275 GRO |__ U GRO Capital Limited beforeShanr o
re-lodgement | detailstothe RTA of corporate deblor B-17, Fourth Floor, Art Guild House, Phoenix Market City, Kurla (West), 01100657116
Documents to| MUFG Infime India Private Limited Ol R bl = o Mumbai- 400070 1, Rubi Giri wife of NO.13775736A
I Private Limitec the insolvency professional acting |(IBBI/IPA-001/IP-P-01988/2020-2021/13127) I Rubi Giri wife of N0.13775736A
Unit: The Tata Power Company Limited s liquidator DEMAND NOTICE L/NkNiraj Giri, Residing Upper
C-101, 1" Floor, 247 Park, Lal Bahadur Shastri Marg, Vikhroli West, . UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND EN-| Dumaram Busty, Kurseong,
Vombai-400 063 9 10. m;e:‘zrag: fe ;:“;D;dlh; o E?Iw':;hsa;:z; N{'ﬂﬁ 25& "f;:, E;Jrgawa ;Sigsmzi:z' ?;T :E‘}:}I{JT.IE'SV"I)"‘EREST 'ACT, 2002 (“THE ACT”) AND THE SECURITY INTEREST (ENFORCEMENT) Darjeeling, (WB)-734203, have
For any * Helplineno: +918108118484; Board :a:a;:n::a:zm 8 “The undersigned being the authorised offcer of UGRO Capital Limited under the Act and in exercise of the powers ch
queries + Website: www.tatapower.com; 22y @ conferred under Secton 13(2) o the Act,read with the Rule 3, issued Demand Notice(s) under Section 13(2) of the Act, OR
. N " 11.[Address and e-mail to be used for| 109, Surya Kiran Building, 19, Kasturba caling upon the following borrower(s) o repay the amount mentioned o the  respecte noice(s) within 60 days from the affidavit-CF089285 date-
correspondence with liquidator. | Gandhi Marg, New Delni- 110001 the said notice. the service of the 16/06/2026 Bikaner Court
* Raiseservie requeston 0 e Rules 01100857112
mpms.muf. Notice s hereby given that the National Company Law Tribunal, Jaipur Bench has ordered the The confents of are exracled herei below: e ———
— commencement of Liquidation of the *VIRATRA EXPORT PRIVATE LIMITED" on 17th June, Sl.No. Name of the Borrower(s) Demand Notice Date and Amount l,Radha Kunwaris legally
For The Tata Power Company Limited | [ 2026 (Orderreceived on 16th June, 2026). 1. | 1) DHAKAR LIGHT DECORATION AND LIGHT FEETING Demand ol . 2-r 2125 mother of no. 15238402X
Sd- sdi- 2) SHIV RAJ D Notice Amount: 26,03,639(Rupees Twenly Hav(DMT) Kuldeep Singh
VispiS. Patel Ajay Kumar Atolia 3) MANBHAR DEVI SixLakh Three Thousand Five Hundred Thry Chandrawat R/o. Village-
A Liquidator - Viratra Export Private Limited - UGBHWMS00000660 Nine Only)As on 291052026 Mahagarh, PO- Mahagarh,
Place: Mumbai Company Secretary | | pate: 19.06.2026 1BBIPA-001/1P-P-01 11131 OF SECURED ASSET(S):- Residental property - Patta no. 38 of Mr. Shiv Raj Dhakar Sio Kesar Lal Tehsil-Manasa, Distt.
Dated: June 18, 2026 FCS7021| | Place: Jaipur AFAValid tll 31.12.2026 Dhaker, Vilage Roopa, Gram Panchayat- Roopa, Panchayat Samiti- Jahajpur, District Bhiiwara (Ra} ) Admeasring 1150 Neemuch, MP- 458113. 1, have

changed my name from Radha
Kunwar to Radha Kunwar

Rouua Panchaal Sami ahapu: Ditict Bhivara (%) dnezung 1200 Sq. y - North -
House of B Hous Lal Dhaker, West - House of Lala Rem Dhaar.

ss¢ of Bhura La fouse of Rameshwar

The bnrmwer[s} are hereby adwsed o wmp\y i e mand nolce(s) and pay the demand
and hereinabove within 60 days from the date of tis publication togeher with applicable inlrest, late payment penally,
bounce charges, cost and expenses elc. il the date of realzaton of the payment. The borrovie(s) may note that UGRO

nlioned therein

In the event, the borrower(s) are faied to
shal be entiled to exercise al th rights under Section 13(s
ot limited to transfer

ATTACH ANDIOR SEAL

property(ies) being the secured asset(s) morigaged by the borrower{s) with UGRO Capital Limited.
discharge thei iabiities in full within the stipuated time, UGRO Capital Limited

(4)of the Actto
the same by way of

sale or by invoking any ofher remedy avaiable under the Act and the Rules
ereurce inorir o falze e cues 1 s oanaccunt of i borowe(). UGRO Caplal it s ko eponered o

take possession of the Secured Asset(s) including

no.
CM 107115 dated 17.06.2026
0110065698-3

L Nitu Kunwar is legally wife of
no. 15238402X Hav(DMT)
Kuldeep Singh Chandrawat
R/0. Village- Mahagarh, PO-
Mahagarh, Tehsil- Manasa,
Distt. Neemuch, MP- 458113.1,

rone)Co orovers) ualr) (i gy of bgeber rlres o ‘Otios'Logel PUERD G s o b OO B Lo have changed my name from
Lo
The borrower, having faled Heis)Lega lsed hereunder, (o pay the amouns menfoned in he respeciie e e fidentt fr et Wit Kunwar toNtu Kunwer

Place:

Date: 19/06/2026

mont ocels) s vtaie ih e unrsghcand e bTovers) oy ey s G cleche samsrom e undrsgre
S

For UGRO Capital Limited, authorised.of

]
er@ugrocapital.com

i ilable i .
property described herein below in exercise of powers conferred on him under section Coy opes o of th o S‘:h PO e 1 il oy 20 dosre salont i lnS:annntg[ﬂ)MlheAn sonangor datgd 17.06. zunzlé CWEZG‘QQQM
13(4)of the said Actread with rule 8 of the said Rules. and the said Qbligors)Legal Heirs)ega ”’E“”‘V‘”’ may. i ey 0 i, cle o e s by of sl s o i (e i ncrdnn cse of busress)ayof e Sacred Asel) i ot witen — > -
The borrower, in particular, dealwith pyof 1Pushpa mother of

N0.21001505N Rank-GNR(DS)
Lende Manoj Nilkanth have
changed my name from

section 13 of the Act, in respect m Im\e a1 oo s Soued st Tho bowowar
th

. realisaton, read with th loan agreement and oher documenfsiwrings, f any, execuled by the said i
The borrower' 130ftheAct, | | Gpligors). As securiy for cue repayment of the loan, the folowing Secured Assel(s) hiave been n n Pushpa to Pushpa Nilkanth
inrespectof time availabl Aadhar Housmg Fmance Ltd /\ Lende vide affidavit dated-
L Name of Obligor(s)/ ” - 16/06/2026 before Bikaner
oan lame of Obligor(s) Amount as per D: Loan Name of Obhger(slr Legal |Total Outstanding| C te Office : Office Nos. 501 & 503.5th Floor, Lightbridge, Saki Vihar Road
Account  (Legal Heir (s) Legal Demand Notice Possession | [ Account Heirs)Le Dues (Rs) as on| DemandNatice | | GOTROFate Office : Office Nos 5t Flor, Lighoridge, Saki Vinar Road, £ ¥4 & Court 01100657114
o ) g eion e Data orea—| | AndheriEast, Mumbal Suburban (District) Maharashira-400072 T SalianSnonTsTegally father of
TCHHLOTO50 | Mr Pradeep Kumar |Rs. 14,98.487 -under Loan Account] 15.062026 | [P Lon 3. i Wi | R s8R s 15406202 Ajmer Branch Office: AM.C. No. 905/52 (New)1881 (0Id), Plot No. 14, 2nd Floor, Opp. Chopati Ana-Sagar Gircle Road, [ 40 A 2 e oS
r|No. TCHHLO705000100263735 and| Lakden a5 on 11062026 [ 0062026 | |AImer - . Kuldeep Singh Chandrawat
‘TCHHF07050 | (Borrower) and Mrs |Rs. 2,02,591/- under Loan Account Description of The Secured Properties/ Mortgaged Properties: All Thal pioe POSSESSION NOTICE Appendix IV (for inmovable property) R/0.Village- Mahagarh, PO-
i o-| No. and| and parcel of Immovable Proerty Situated at Ward No. 5 (Comprise Three Shop and Star Area | [ CENEsmRe Mahagarh, Tehsil- Manasa,
" o i a Cir i 3 igned being the Authorized Officer of Aadhar Housing Finance Limited (AHFL) under the Securitisatioin and 8 " »
Borrower) o 82620 e Lon o o A e e s et Kasbe and Ted Fapal s and e of Sty st 202 adin rreo o conores e seon 52| Dist:Neernuch, MP-dSB1L3. |
0100272346 IN0705000100272346 e nt) Rl have changed my name from
{totaling 1o Rs. 17.84,8981- (Rupses| ”"‘d"‘“"‘“‘"“e” In'Ttle Document. Boundsd By Nort-Aar to E”f;:‘”:;z“:;‘;;:“iﬁ"“‘” Puan | | Gorrower(s)Guaranor(s) metoned hrei below 0 repa n receiptof the o oan o
Seventeen Lakh Eighty Four : saidnotice. The borrower having filed to repaythe amount, Chandrawat vide affidavit no.
"Withfrthr neresl, seional Interest l the 'Ble s more parlcularly stated in respective Demand| | that the undersigned has taken possession of the property described herein below in exercise of powers cameneﬂ on him under Sub- d
. Tt osts, il th dato of Palm::‘: Section(4)of the Section 13 borrower’s attention CM 107118 dated 17.06.2026
: o 0110065698-2

Description of Secured Assets/immovable Properties: All piece & parcels of
Residential PlotNo. 46 h Ft

partioular and

notto deal ith

124, 125, 126, 127, 2543/134 Revenue Vilage Haled, Tehsil and Distit Bhiwara,
Rajasthan with all common amenities mentioned in Sale Deed. Boundaries: - East - Plot
No. 45 West~PlotNo. 47, North— Plot No. 51 South - Road

I

AAVAS FINANCIERS LIMITED

charge of AHFL

Name of the Branch /
Borrower(s) /Co Borrower(s)

Batul Bibi (Co-borrower)

South: Other'S Private House

Description of Secured Asset
(immovable property)

be subject to the

Demand Notice

(Date and Amount| Possession

1Joyti Devi spouse of JC-288387X
Rank-SUB(DMT) Ajay Kumar
Singh have changed my name
from Joyti Devi to jyoti Devi

— Loan Gode 04810000926 Amer | rapry St AL Part OF A Gl 19176 - 21125 rom Joyti De
Date: - 1600672026 Sdi- Authorised Officer, | | pate 19.06.2026 S Auvoreesoter, | [ (g,a,mh) Ghulambaidar Syeg Kamela Mohalla, Outside Delhi Gate, Ajmer, “5'“”;'12:6 tuns| - yideaffidavit dated 16/06/2026
Place: - Bhlwara, Rajasthan For Tata Capital Housing Finance Limited ; For Horo Housing Fance Lined . Raainan. 503001 Bounted by eae: Stca & FL WiGs| . 14081661 efore Bikaner Cous

! a 2 Doce Sharipw S e (Borrower) West Sieet 4 At Wige, Norn:House Of Tambol And Ghos

01100657115

1 Place: Ajmer Date: 19.06.2026 Authorised Officer, Aadhar Housing Finance Limited
(CIN:L65922R12011PLC034297) Regd. & Corp. Office: 201-202, 2nd Floor, South End Square, Bk el
Mansarovar Industrial Area, Jaipur. 302020 A e
AUCTION NOTICE A A S A A C A SRl T e 1-4-193,
ucton leof mmovable Asetsund Fnancl A, 2002 eadwith U SMALL FINANCE BANK LIMITED | |z S i e
00. | (A SCHEDULED COMMERCIAL BANK)
bl Regd. Offce: 19-A, Dhuleshwar Garden, Ajmer Road, Jaipur - 302001 (CIN:
the Secured Creditor, the physical possession of which has been taken by the Authorised Officer of ARVAS FINANCIERS LIMITED Secured Creditor, il be sold on As s Demand Notice Under Section 13(2) of Seurtstion Ac of 2002 [ & i ﬁwk 30 T
whereis","Asis whatis ", and Whatever theres" basis. The details of the cases are as under. ey S
Date . Reserve | Earnest Place of Tender Assets and Enforcement of Security Interest Act 2002" had issued 60 days demand notice to the borrowers/co-borrowers/
Name ofBortouers/ | os Ason | Amauntof | o Description of priceFor | Money ?a"&' Submission, Tender “Borroviers' Wﬂmso 42026 W T 1
orrowers ues As on |13(3)bemand | pols- Property For ! | Time of |5 b ottt i GO dos. T amain i b rccvered o s of the oo proerte e st 5 ghen b | S et g e e v 3
Guarantors/Mortagors Notice " |ession Property | roperty| Auction |avas Fi 8 s o i e
date 13(4)and 14 ofthe said Act, rsale | |24 : o
Babu Devi, Sohan Lal Rs. 5Jan25 [ 24Jul [Plot No. 98, Kh.No. 627/315, Vaisali Nagar, s Rs. | 1100 [1stFioor, Above D
ouarentor: Ramchandra | 82255200/ | Rs. 532438/~ |25 |Hansiyes, Mertarond, Merta Dist-Nagauy 3000007- | 30000/ | AmTo. [viay Loemi Sorawrstonotethat after recipt of this nalce i erms of Secton 3(13) of th Act 2002, you ae rohibied and restrained fom | |ZF0 771 77 2 e et e e
Ramchandra DuesAsOn | Dues AsOn Rajasthan Admeasuring 1000 Sa. Feet 01,00 P Automobiles, Near Somouers atnton are atracted toward Sectoh 3() Rl 315 of he ecurty nterest (Enforcement) e, 2007 cttat the @
(ACNO.) LNMRT16222- | 17 June 2026 | 03 Jan 2025 221uly | Axis Bank, Nagaur b:cv'ﬂmvggm\\ﬂb’g&m\:ﬁ;zs deem their secured asset upon the p 35 s 8 o o s e v s
230272073 2026 [Chouki, Main Krishi i PRy w— EiAs x
Mandi Road, Merta Loan A/c No./ Name of the Borrower/ of Dermand Notice Description of it 7 T 1 1 3 2 T 5 |
City-341510, Co-Borrower/ Mortgagor/ Guarantor Untier Soc.132) Mortgaged Property ﬁmwgﬁdmww%wmaﬁﬁ
Rajasthan-India " e Bl
/e No. 12062026 SCHEDULE OF HYP ot T3 st 3o e
Chandresh Chaurasia, Rs. 08Apr 25 |24 Dec | Flat/Unit-F-108 First Floor Under Chief s Rs. | 1100 [0-2031st
y Rs. 18,84,563/- a
Seema Chaurasia 10,68,988.00/-| Rs. 1058235/ | 25 [Minister Jan Aawas Jojna Project, Vanshika | 1044509/- 104451/ | AmTo | Floor,Bhagat Singh W/S. AREN ENTERPRISES THROUGH IT's (Rupees E\ghle/e | st andExchusive Charee by ey o frpothecaton | e o & de o YR e
Guarantor : Vipin Kumar | DuesAsOn | Dues As On Homes, Situated At Khasra No-18, 19, 35, 50, 101,00 Prm| Colony, Above Axis PROPRIETOR LATE MR. SATISH KUMAR g v ity
AGARWAL (Borrower) Lakh Eighty Four | 8oth Presentand Future. e 35 e a1 s % v fee 4 7
(ACNO.) LNBHI03018- 17June 2026 | 7 Apr25 51,52, 53, 54, 55, 59,66, 1417/63, Village 221uly [BankAlwar = &
Thousand Five SCHEDULE OF IMMOVABLE PROPERTY e A T
190102634 Khijuriwas, Th.Tijara, Alwar Rajasthan 2026 [Bhiwadi MR, MUKESH KUMAR AGRAWAL /0 MR. SHREE |, (1000 B8 PR et e e e e
Admeasuring 527.53 5q. Ft. Bypass Bhiwad,Dis RAM AGARWAL (Guarantor/Mortgagor) i) a5 on ate. | Al That Part and faeal Nome with Present and v
!'A‘wag%mﬂ;i MRS. KAMLA DEVI W/O. LATE MR. SATISH 12062026 : Patta No.
Rajasthan- perty,
ajasthan-India KUMAR AGARWAL (LEGAL HEIR OF MORTGAGOR 1806, Having Area Ad 113.16 $q, Yards,,
Terms & Conditions: 1). The person, taking part in the tender, will have to deposit his offer in the tender form provided by the AFL which is to be collected from the above branch offices. LATE MR. SATISH KUMAR AGARWAL) Situated at Khasra No. 1333/2205, Bansur Road,

; super scribing “Tender ‘name of the property ° 10%of
Earnest Money Deposit (EMD) in favour of AAVAS FINANCIERS LIMITED payable at Jaipur on/before time of auction during office hours at the above mentioned offices. The sealed
UMITED

MR. SACHIN AGARWAL S/O. LATE MR. SATISH
KUMAR AGARWAL (LEGAL HEIR OF MORTGAGOR
LATE MR. SATISH KUMAR AGARWAL)

MR. ROHIT AGARWAL S/O. LATE MR. SATISH

Revenue Village Basadi, Kotputli, District-Jaipur,
Rajasthan. Owned by Late Mr. Satish Kumar
Agarwal & Mr. Mukesh Kumar Agrawal. Vide Patta
No. 1806, Dated 27-07-2017, Executed by

IMPORTANT'
Wi

s ca s aken pror o acceplance of acvertsing

2) copy, ts not possile tovery s contents, The Indian

fallof the the asset. The successful idder failing to deposit the said 25%towards nital paymen, the entire EMID KUMAR AGARWAL (LEGAL HEIR OF MORTGAGOR Kotputl, Rajasthan. o
LATE MR. SATISH KUMAR AGARWAL) Bounded as Under: - contents, nor for any loss or damage incurted as a
3).Th pror e tereore || D ORnOWN LLGAL HEIRS East: Shop of Ravindra resitofyansacions wihcompanes, ssaciaions o
o by OF LATE MR. SATISH KUMAR AGARWAL 5/0 MR, West: Shop of Khyali Ram induidualsadversing nis newspapersor Pubicatons
who want to know about the procedure of tender may contact AAVAS FINANCIERS LIMITED 201,202, lind Floor, South End Square, Mansarovar Industrial Area, jaipur-302020 or L North: Others Property We therelore recommend that readers make
Ramesh. Not I sy s lorsriey oo

South: Bansur Road

Date : 18-06-2026
Place : KOTPUTLI, JAIPUR

uthorised Officer
AU small rmance Bak Limited

obenise acingen anacketsement n any mamer

Date : 19-06-2026 Authorised Officer Aavas Financiers Limited whatsoeve

Place : Rajasthan

Jaipur
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ADDENDUM TO PUBLIC ANNOUNCEMENT
FOR THE ATTENTION OF THE STAKEHOLDERS OF

VIRATRA EXPORT PRIVATE LIMITED

(UNDER LIQUIDATION)
Reference is drawn to the Public Announcement in Form B published on 19th June 2026
in Indian Express and Star Savera pursuant to the order passed by the Hon'ble National
Company Law Tribunal, Jaipur Bench, directing commencement of liquidation of Viratra
Export Private Limited under Section 33 of the Insolvency and Bankruptcy Code, 2016.
Last Date for Submission of Claims: 01st July 2026 (Being 14 days from the Liquidation
Commencement Date)
All stakeholders, who have not submitted their claims during the CIRP are requested to
submit their claims, if any, on or before the aforesaid date at the following email address:
Email: ip.viratraexport@gmail.com
All other contents of the Public Announcement published on 19th June 2026 shall
remain unchanged.
Sd/-
Ajay Kumar Atolia
Liquidator - Viratra Export Private Limited
IBBI Reg. No.: IBBI/IPA-001/IP-P-01988/2020-2021/13127
AFA Valid till: 31.12.2026
Correspondence Address: 109, Surya Kiran Building, 19,
Date: 27 June 2026 Kasturba Gandhi Marg, New Delhi — 110001
Place: Jaipur Email: ip.viratraexport@gmail.com
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Parul Kulshrestha
Kota, June 26

BEHIND THE killing of Deva-
nand Maharaj, the chief priest
of Kota’s Chandresal Math, who
was stabbed 26 times outside
hisresidence earlier this month,
maylieabattle for control of the
10th-century Math, itstrustand
345bighas ofland — shaped by
acomplex interplay of caste,
faith, power and money.
Amongtheeightarrested for
theJune5murderof Devanand,
35,areanother Math priest, Nan-
dan Ban, and a Kota-based law-
yer, Santosh Kumar Rai. Four
people, including a minor, were
hired to carry out the murder,
saysthe Station House Officer of
Borkheda Police Station, Anil
Tailor, who is investigating the
case. Investigators and trust
members talk of an escalating.

"EXPRESS special

Priest stabbed 26 times: Police look at row over
land worth crores owned by 10th-century Math

PARUL KULSHRESTHA
Devanand had lefthomein2018  member says: “Gurjars wanted
and him to take charge of the Math
the world. He affili- ~ so that their ofthe  that:

dispute.” The order was chal-
lenged before the court of the
Additional District Judge-I,
where the matter is pending.
The last hearing was on May 27.

Earlierthis year, Rai entered
the picture, at a time when the
Math was already divided be-
tween those forand agains( De-

Over 40 families boycotted for not
serving ghee malpua at funeral feast

Press Trust of India
Jaipur, June 26

OVER40 familiesinavillage in
Sirohi district are allegedly
facing social boycott for not
serving the traditional ghee
malpua during a funeral feast,
officials said on Friday.

The incident has come to
light from Mandwariya village,

the family could not afford to
servegheemalpua, acustomary
sweet served atsuch gatherings.

This apparently angered
over a dozen community
elders, whoon June 18 allegedly
issued a diktat boycotting the
bereaved family, along with 42
other families who ted

allowed to draw water from the
village well, and farm owners
have declined to employ them.

“The situation has become
very difficult. We are not being
given rations, and even water
from the well is being denied,”
Tejaram, one of the affected

them. The affected families al-
leged that since the boycoltt,

whereafi famil
purportedly arranged a simple
meal on the occasion of a fu—

vanand. Rai
to fight the case free of charge,

SPECIAL ARRANGEMENT
The Chandresal Mathin Kota;
Devanand Maharaj

dents approached the govern-
mentto: IE@‘S[Q]’HL\’US[ —amove

ated with Juna Akhada, part of
the Dashnam Sanyasi monastic
order as the Chandresal Math.
What'sdifferentis that whilethe
Math follows the Ban Panth, a
scholar-ascetic tradition, Juna

Rai,who rspresentedLheLms[m

Akhadafc iri Panth, a
warrior-ascetic tradition.

land would remain secure.” But
itwasn’tuntil 2024, when Deva-
nand allegedly began “consoli-
dating power”, that the dispute
took its present form. At the
heartofitwere345bighas, or215
acres, of disputed temple land.
Investigators and trust
he di N

acivil

to the Math body that controls
theshrineand itsvast properties.
Devanand’s family says that

F
between the two orders is tradi-
tionally not permitted. “When
hejoined, alotof people had ob-
jections,” admits Brij 70,

hereceived deaththreats, asking
himtoleavethe Math. “Thesere-
cordings have been given to po-
lice,” his brother Budhraj Gurjar
says. Born Dev Shankar Poswal
inRajwanavillage of Rajasthan’s
Sawai Madhopur district, and
married at the age of 15 in 2006,

Man kills father with
tractor over land dispute

Jaipur: A 65-year-old

rammed a tractor into

a member of the Chandresal
Mahadev Mandir Trust. Along-
side the sectarian differences,
there were also caste undercur-
rents, with a section of the
trustees accusing Devanand of
“favouring” his members of his
own Gurjar community. A trust

D
backnearly halfacentury, when
thethen mahant, Sharavan Ban,
decided to sell 500 bighas of
temple land, much of which
passed into private hands. In
1998, after discovering that do-
nated land had been alienated,
residents of nearby villages filed
acivil suit to recover 345 of the
500bighasthey had managedto
trace. In 2003, while court pro-
ceedings were underway, resi-

_ ADDENDUM TO PUBLIC ANNOUNCEMENT

FOR THE ATTENTION OF THE STAKEHOLDERS OF

VIRATRA EXPORT PRIVATE LIMITED

[UNDER LIQUIDATION]

n
postr

rolofthe Math's
assets away from the mahant,
leaving him as caretaker and
manager. Sharavan Ban’s family
argued at the time that the land
was their private property.

n 2016, after years of hear-
ings, the court held that the
properties belonged to the
Math. However, says a trust
‘member, “the court appointed
areceiveruntil the property dis-
pute and all related appeals
were finally disposed of”. The
membersaysthe courtalso held
that 270 of the 345 bighas were
agriculturalland, and would be
auctioned off every year by the
tehsildar, with the money de-
posited inabankaccount. “This
nowamountstoRs4crore. This
money has become a point of

UELI

Corporate Office: ICICI Bank Towe
GOLD

The Borrawer s rentimied Leloi
unt toyeards the

151t

fram ICICI Bnnk\ imitect

but gained i

Devanand’s opponents. Trust
members claim Rai also sought
to place his own nominees in
the seven vacant trust posi-
tions, potentially giving him
control over the Math's proper-
ties, undercutting Devanand.
Elderly trustees also relied on
Rai to handle the litigation,
allowing him to become a key
figure in trust affairs.

“Rai used to visit the Math
and got in touch with other
‘members, representingthemin
court... But Devanand didn’t
cede,” a trust member says. On
the other hand, he joined the
fight, backing his own sup-
porters in the trust. Records of
Rajasthan’s Devasthan Depart-
ment, show Devanand had ap-
pliedtoadd namestothetrust,a
move Rai ob]ected to.

June10,

neral. Acc

theyhavebeen
essential services. Local shop
ownersare refusingtosell them
rations, they are not being

persons, said. Th

tend to social interactions.
Gopal, another victim, said,
“My relative’s wedding was on
June 20, but I did not attend
due to fear of the penalty im-
posed by the panchs (elders).”

GOVERNMENT OF ODISHA
OFFICE OF THE CHIEF CONSTRUCTION ENGINEER
RURAL WORKS CIRCLE, SUNABEDA

EMAIL- serwsbd2003@ yahoo.com

25001/525/2627

Letter No. 2905 Date: 23/06/2026
NATIONAL COMPETITIVE BIDDING THROUGH GePNIC e Procurement Notice

Construction of Road Work

Name of the Work 2
B Class, “A” Clas & Special of (Odisha PWD) or relevantcass ofoherleensing authory

1
2. Class of Contractor
3. Estimated Cost Various from Rs. 103.83 Lakhs to Rs. 741.45 Lakhs (Approximately).
4. Details Projects As per Annexure attached
Procurement | Bid Availability of | Last Date & | Date & Time of
Offcer Identification Tender on-ine | Time of see opening of
No. for bidding tender
I clarification TG T ol
From | To “Technical Bid | Financial Bid
i T 7 3 a4 | 5 | % | 7 |
‘Chiel Construction | CCERWCSBD - | 3006 200 [ 072026| 18072026 | 21072026 Tobe
Engineer, Rural Works | Online wio wio a intimated
Circle, Sunabeda 2320627 |11 AN 200AM. | 1L00AM

| 500PM. | separately

. The detalls of works can be seen from the web it httpsziwwwendersolisha.govn
6. Any Corrigendum/Addendum wil be displayed in the above e-tender web site.
Sd/-
ief Construction Engineer
Rural Works Circle, Sunabeda

OIPR- 25001/25182/1/26-27/0046

says adepartment official, cal-
ling Devanand’s application
“routine”. OnJunes§, Devanand
wasKkilled.
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Manbeatento
deathwhile
‘eloping’ with
married woman

Press Trust of India
Jaipur, June 26

A25-YEAR-OLD manwas alleg-
edlybeatentodeath in Barmer
while apparently attemptingto
elopewith amarried woman on
Friday, police said. SHO Vikram
Charan said that the deceased,
Magaram, aresident of Sanwlor
village, was in a relationship
with a32-year-old woman from
anothervillage, who is married
and has six children.
“Magaram had reached the
woman’s village in a taxi early
Friday. Her husband was not
homeatthetime,” Charansaid.
‘When the duo was leaving the
village together, the woman’s
in-laws spotted them. “They
were intercepted and allegedly
assaulted with sticks. Magaram
sustained head injuries and
died on thespot,” the SHOsaid.
After the incident, the accused
fled from the spot, while the
‘woman returned to her house.
After preliminary probe, it
has emerged that the two had
been in a relationship for
around three years, police said.

Breaking custom,
girl declared

heir to erstwhile
royal family in Pali

Press Trust of India
Jaipur, June 26

IN A significant break from
centuries-old custom, a 13-
year-old girl has been formally
declared the heirtoaerstwhile
royal family in Pali district.
Tejaswi Kumari Jodha was
invested with the ceremonial
turban under ‘Paag Ka Dastoor”
in Kherwa village Thursday,
symbolising her succession to
theKherwagarhlineageafterthe
deathof her father Harish Chan-
dra Jodha. The ceremony, held
at Kherwa Fort, drew hundreds
ofvillagers and onlookers.
Itmarked for the first timein
the region that a girl was recog-
nised asan heirunder thislong-
standing Rajput custom.
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No.L-19013/17/2022-AS
Government of India
Ministry of Ayush (Ayurveda Section)

Advertisement for the post of Director General (DG), Central Council for
Research in Ayurvedic Sciences (CCRAS), New Delhi:
Applications are invited (in duplicate) from eligible candidates for filling up the
post of Director General (DG), Central Council for Research in Ayurvedic Sciences
(CCRAS), New Delhi, an autonomous body under the Ministry of Ayush,
Government of India. Details in this regard are available on the website of the
Ministry (www.ayush.gov.in) and Central Council for Research in Ayurvedic

Sciences (CCRAS), New Delhi (https://ccras.nic.in).

2.Application complete in all respect in the prescribed proforma may be submitted
through proper channel to the undersigned in the Ministry of Ayush, Government of
India, Ayush Bhawan, B-Block, GPO Complex, INA, New Delhi -110023 within 30
days from the date of publication of the advertisement for the post in the
Employment News/Rozgar Samachar.

Sd/-
Under Secretary to the Government of India

Defence Research & Development [0 j@..@

Organization (DRDO)Defence Laboratory - 33};‘1‘
Dr DS Kothari Marg, Ratanada Palace,

Ratanada Jodhpur- 342 011, Rajasthan
PHONE: 0291-2567406/409/410 | EMAIL: hrd.dl@gov.in, Websi

CBC-17216/11/0006/2627

: www.drdo.gov.in

WALK IN INTERVIEW FOR AWARD OF RESEARCH ASSOCIATES
(RA) AND JUNIOR RESEARCH FELLOWSHIPS (JRF)

Indian Nationals are invited in walk for award of Research Associates (R
at Defence Laboratory, Jodhpur (Rajasthan), A Material Cluster Laboratory of DRDO.

and Junior Research Fellows (JRF) to work|

Fellowship Emoluments at present with HRA and medical facilites as per rules

For RA Rs. 67,000 p.m. & Duration of Fellowship: 02 Years (Two Years).

For JRF Rs. 37,000/~ p.m. & Duration of Frllt)\»\hlp 02 Years (may be extended further and upgraded to SRF as per rules)
The cligible candidates can “WAL
[RATANADA PALACE, RATA!
MENTIONED BELOW”.

EW AT DEFENCE LABORATORY, Dr DS KOTHARI MARG,
DA, JOIJIIYUR 342011 (RAJASTHAN) AT 10:00 HRS ON THE DATE OF INTERVIEW |

sr. Name of Number of Essential Qualification Datc of
1 No. Fellowship Fellowship and Experience Interview
1 Rescarch or
Swoehil | St | WoVihar | Paar | Rpasatlnans | Gouindpurs | L owg Ramchandn L | Associate (RA) | Two (02)  |naving 03 (Three yearsof Resear, Teaching and Design| 5, 111150
Bl Schem. “Wg,w Scheme + [Nit Khotedharl) | g M,M \Nul mmnm mssn.ggw . & Development experience afier post graduate degree| == 7
Jaipur iy Jaipur Jaigur | SchemeJalpur  Cgopong oy | Iap Jaip (Physics/Materials) (M.Sc) in PhysicsMaterials with at least one research)
- ’ paper in Science Citation Index (SCI) Journal
Research Ph.D. in Eloctronics or cquivalent degree
N OR
N Assoclate (RA) One (01)  |having 03 (Three) years of Research, Teaching and Design| 22 July 2026
Central Spine | TesEslelt | Chetan Hamuman | Diamond | The Great . . & Development experience after post graduate degree|
BlockoA daipur mﬂuw Vihar b Swmqlegge- v Scheme, 1 Kumj, Vatha d1 ‘cnrsd\m.‘ Jagitpurs | Schawe Jipur (Electronics) (ME/MTech) in Electronics with at least one research
' | 1 SehameJipur | KAg o S e S emat
it Jaipur eme, Jagur | i | o paper in Science Citation Index (SC1) Journa
. IRF Post graduate degree (M.Sc. or equivalent) in|
B Four (04) |Chemistry with first division and National Eligibility| 23 July 2026
g Ch Test (NET) qualification conducted by CSIR-UGC|
e R Rty ! okl : Yauna (Chemise) (NET), MHRD (GATE) or JEST
TheRing | Gara Encl ol wsl | Harsh Valka | Aninudh Enc A ; S 5
dvanon BlockB | ShemL i | chome ot iap! O O o i ﬂinwul Sormvas | Schams, i | M IRE Post gradute degree (V.S or equivalent) n Physics
‘Scheme, Jaipur | ERARes b 8 Japur i Jiw B Schem Jsipur | FEWABral b ¢ 4 One (01) |with first division and National Eligibility Test (NET)| 23 July 2026
L | s | ¥ =i i ey AREIHEVER b g Physic qualification conducted by CSIR-UGC (NET), MHRD
HE IDENTIAL PI. T (Physics) (GATE) or JEST
s 0 s Graduate degree in professional course (B.E./B.Tech),
" 0 in Mechanical in first division with NET/GATE
' @ H | @ @ IRF qualification.
: i 1 ¥ s Two (02) OR 23 July 2026
Vg | et oty | CantralSpine | Yes Wihar, el g Higmmmgll ! dbbnan Vi | Ao (Mechanical ) Post graduate (M.E/M.Tech) degrees in professional
Schama, | Schoms, + Scheme | Uikt ! er oo | WCommatis | Ve | e courses in Mechanical in first division both at gradute|
Jlpur | miper ) Manoharpera, Jaipur | . ) dai | Toh Sanganer Japur | L and post graduate I
< > Mlx usE PLu'rs | (@) GROUP HOUSING (GENERAL CONDITIONS:
1 @  Mode of sclection: Walk-in-interview at Defence Laboratory, Jodhpur, Rajasthan at 10:00 Hrs on the interview]
I } 4 ! | [ dates mentioned above.
@ : ! | H @ [ @ @  Age not exceeding 35 years for RA & 28 years for JRF as on the date of inerview. Age relaxation is allowed|
' ! : i ! up to 5 years for SC/ST/PH and 3 years for OBC candidates. Those candidates belonging to SC/ST/OBC|
ting Road Project | RnnMPm‘E ; E?gﬂoaﬂl'mpc[ ! mngnmm'pu i mngnmmm BingRusdPriect | RaritVihar | Anupen Vi category are required to produce the original caste certificate issued by the competent authority. Physically
Viage-Burthal | Vilage-Sich | Vilage-Kandwas | Vilags-Gover | Vilige-Hegoniya | Vilagd-Adbeypura | Schems, Jaipw | Scheme dipur Handicapped (PH) candidates should produce the medical certificate G
. sipur ' abpur ol ' Jaipur Jaigr = e Hospital/Medical Board as the case may in support of her/his claim. No T.
2 % ’ : plal : < > RESORT @  Candidates are required to produce original certificates/ testimonials related to age, educational
! ' : ' : and experience at the time of interview. Candidates are also required to submit the photocopy of the documents
i ' : : ! related 1o age, educational qualification and experience. Candidates are also required to produce copy of
Fing Read Projct R Road Prst ' RingRodProdt | RingRasdBroiect g Road Projct - ad Proict i published research papers and thesis at the time of interview, in case, if applicable.
ing j ing | RingRosdProct | Ring Rasd Prefe ject | Ring Ro : ) ‘ho have submitted their Ph.D thesis may also apply for Rescarch Associate cllow:
Vige_Lathsar | Viago: e ! Vilge-Chinanp | thl Whwa | \iago-Pga » Vilage-Achramala : @ Candi ho have submitted their Ph.D thesis may also apply for Rescarch Associate (RA) fellowship.
ipur i prigteii] i b it Niay Kunj Phasedl, Jaipur However, the Rescarch Associateship shall be awarded only after the candidate has been awarded the degree or]
HE T provisional certificate on or before the date of offer of research associateship.
<® LiL2 @ cnus‘mucnu SHOPS @, SHOP PLOTS @ 1t may please be noted that offer of fellowship dos not confer on fellows any right for absorption in DRDO.
5 @  The Rescarch Fellowship may be terminated at any time during the tenure with a prior notice of one month.
5‘:‘::‘;‘;&“:’;;::"" Unde P o Join + V'd':lz;:'*' ::;fﬂs:', ! : Iamirjlim Fellows may resign with a prior notice of one month.
S M S Hospitlto et cm.smm‘ Saene g @  Defence Laboratory, Jodhpur reserves the right to amend / modify or summarily cancel this advertisement. The|
Rw,,w__'m'm,,um nmmm.mp: Jaipur Jngur :ﬁ?m“ﬁ“: above notified fellowships are likely to be increased or decreased or cancelled depending upon the prevailing|
- - B e requirement restrictions, if any, as per the policy of Government of India
RESTAURANY, | y/ H mg. vm @  While appearing for interview, the candidates are required to submit complete Bio-Data with recent passport
( ; { H mn Kirf ippearing q pl passpe
A e | (LY i ¢ (R o 1(01) S e |7 e ohotozaph afincd on top rght comer of th it poge and one set of seatiesicd copie of al
Ny K Phasesd, Bizur ; Ymsamhaqar daipr ¢ TranspurtMager, oo ! Hin Certificate ete.
@  Candidates working in Gi Sector U Bodies should produce an NOC|
2 . condi i bsi issued by the present employer.
For more Information Call : Forterms & conditins ofaction Visit JOA @  For any clarifications, please contact HR Division (0291-2567406/409/410; Email: hrd dl@gov.in)

(Dr Mohit Sharma)
Scientist-F & Jt. Director HR|
For Director

[CBC-10301/11/0044/2627

Jaipur
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